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~counsel for the respondents,

i
IN THE CENTRAL ' ADMINISTRATIVE TRIBUNAL : HYDERABAD BFNCH

‘ AT HYDERABAD :
k% '

0.A.,_1173/97, Dt,_of Decisipon_:_22-09

—— o w- - — -——-——

M,Sudarsana Rao .. &pplicant.

Vs

1. The Superintendent of Post Office,
Parvathipuram Division,
Vizianagaram District. |

2. The Fostal Sub-Tivisicn Inspector,
Bobbili Mangdal, "izianagaram Dist.

3. N. Appala Swamy .o Responﬁents.

MI‘.K. BhaSkara Rao ' ’ 1

(1)

Counsel for the applicant

Counsel for the respondents : Mr.N.®.,Devaral, %r.CGSC.

CORAM:I~

1
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) I
THE HOK'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDLJ)

[T XY X l
ORDER r

ORBL ORDER (PER HCON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)}
|

None for theapplicant. Even when this OAlcame up for
hearing on 9-¢-97 the learned counsel |for the appli@ant was not .

¢
present, Heard Mr W,Satyanarayana for Mr,N,R.,Devaraj, learned . |
|

I
2. The applicant in this CA was appointed asla provicional _h

EDBPM, Krishnarayapuram P,0, vide order No.BLP/III -58 dated 24-5~ 9% o
(Annexure-I). The relevant portion of this order states as followsi-1t
| |
*Shri M.Sudazrsana Rao is ofdéred the provisional app01ntm@nt
He should clearly understand thet the provxsional appointment willﬂ

' no -
be terminated when reqular appointment is made he shall hlve clcjm”

for appointment to any post." v

r

. o ee2.

T D T
[

! g i : e

——
ol -

e




 EDBPM in that post office} &%ereby te

.EDBFM a5 he was a surplus candidate.

-2

3. . It is now stated that Re=32 wg

appointee viz,, the applicant herein.

4. This OA is filed to set acide the appointment of R-2 wése||
the applicant herein and continue the lapplicant.
S. The ‘body of this afifidavit h%g_does not indicate any vali?-

contenticn for considering the case of
However we asked the details in regard

applicant by R~2, It is stated by the

respondents that R=3 yas working as EDMC, Iyyapapetta P.C. As that

post office a5 abolisheé he was made
P PO

EDMC he was posted as EDBPM wése the applicant, is a regular appointe

=Dl
to that post] 1In view of that the lea
-  Cam have -

<

s appointed as g regular

rminating the provisional

L

the prayer of the applicant,
to the‘replaCEment of the

learned couﬁsel for the

sﬁrplus. As he was a . regular,
Y 1g
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L
rned counsel for the respondeﬁks

submits that the applicant %mﬁino grie

respondents cannot be challenged 25 Re

vance. The submission of the

3 was appointeé in the post of

provisicnal candiédate.
nctification to challenge that.
6. In that view we feel that th

hence the CA is dismissed at the admis
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MEMBER(JUDL, }

Q127 .
/D t . 0
ated i The 22nd_Sept._ 19

Tpictated In the Open Cou

spT

R=2 yas not apLointed by issuing a fresh

The applicant is only'a

e applicant has no case and

sion stage itself., No costs.
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(R. RANGARAJAN)
MEMBER ( ADMN. )
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1. The buperintendent of ost Office, Parvathipuran Division,
~'Vizianagaram Dist,

2, The Postal Sub-Division Inspector, Bobbili Manadal, Vvizianagaram

Kurti
3. One Copy to Mr., KBhaskarz Rao Advocate @AT. Hyd.

4, One Copy toMr, N,R.,Devagaj Sr. CGSC. CAT., Hyd.
5. One Copy to The D,.R(A).

6. One Duplic-te Copy.
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TYPZD BY L CHECKED BY
COMPARED ny ' E APRROVED BY
IN THE CENTRAL

ROMIMISTRATIVE TRIBUNAL "
, HYJERA B

THE HONTOLE SHRT RURANGARAJAN : M(A )
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THE HON'BLE 54RT B.SQJHI PERAMISHUAR

- M (3)

Dated:. :(i ] g% 7

ORDER/JUDGHKEHF> = '
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d-and Interim Directions

)

' Disppsed of with Directions-
! ' !
Dismissad :

Dismifksed as withdrawn -

- V Ii

No order as tu costs, |
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